IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BE
O , AT HYDERABAD -

ORIGINAL APPLICATION NO.34 of 1997

DATE OF ORDER: 24th November, 1998

BETWEEN:

Sk.Allabaksh,
P.Surendra,

T.Surendram, :
Syved Rafi. .«  APPILICANTS

B o

AND

1. The Chief Project Manager,
Railway Electrification,
Vijayawada,

2. The General Manager,
Central Organisation, i
Railway Electrification, '
Allahabad,

3. Union of India fep. by the |
Secretary, Railway Board,

Rail Bhavan, N
New Delhi. . - RESPONDENTS

COUNSEL FOR THE APPLICANTS: Mr.G.V.SUBBA RAO |

COUNSEL FOR THE RESPONDENTS: Mr.C.V.MALLA REDDY,ADDL.CGSC
|

CORAM:

:

|

HON'BLE SHRI B.S.JAI PARAMESHWAR, Member (Judl.)

HON'BLE SHRI R,.RANGARAJAN, MEMBER (ADMN.)

JUDGEMENT |

(ORAL ORDER PER HON'BLE SHRI R.RANGARAJAN, MEMBER (/ADMN.)

None for 'the applicants. Heard Mr.C.V.Malla

Reddy, learned standing counsel for the respondeﬁts.

(

2. There are 4 applicants in this OA. They were
initially engaged as Casual Labour and they were granted

temporary status on completion of 360 days of conflinuous




2 X

service, While they were working as such;, 4they
further engaged as Technical Mates on 1.8.86, 1.
i.7.86 and 1.4.90 respectively in the scale of p
Rs.950-1500. It is stated in the_reply that the appl
i aﬁd 4 are working as Casual Labour Technical Mates
hoc basis in the scale of pay of Rs.950-1500 where:
applicant 3 was released on 3.1.97 on absorption as K
in Electrical Department/Traction Rolling Stock,

Central Railway, Secunderabad in the scale of p

Rs.750-940 and the applicant 2 was selected :as

were

10.87,
ay of
icants
on ad
15 the
halasi
South
ay of

Diesel

Assistant in the scale of pay of Rs.950-1500 bn regular

basis and he was undergoing training.

3. Some of therapplicants filed OA 290/94 q
file of this Bench for qranting them the scale;of I
Reg.1320-2040 from the dates they had completed 120 4
service. That OA was allowed and the applicants in t
were given the scale of pay of Rs.1320-2040 and some
who had filed OA 867/96 and. 712/96 were also given th

benefit as was given to the applicants in OA 290/94.

4. The applicants herein filed representati

10.7.96 (AAnnexure A-IV at page 4 to the O0A) adﬁres.
Kz :

R-2 for giving(ps&me benefits as were given ¢t

applicants in OA 290/94 and pay them in the scale of

Rs.1300-2040.

n  the
pay of
ays of
hat OA
pthers

P Same

on on
sed to
n  the

pay of

i f
5. Their representation&wasLFejected by the impugned

order dated 15.11.96 (Annexure A-1 at Page 1 to the OA) on

the ground that the applicants are not entitled fgr the

benefit as was given to the applicants in OA 290/94 ag they

v

b




do not possess the qualification of Diploma in Enginee

6. This OA is filed to set-aside the impugned

No.E.252/VVRE/3080/Civil Engg., dated 15.11.96 (BAnnexu

(

70

ring.

order

re A-

1 at page 1 to the OA) and for consequential direction to

the respondents to grant the applicants the scale of pay of

Rs.1320-2040 from the dates they were promoted as C

Technical Mates with arrears.

7. A reply has been filed in this OA. The
contention of the respondents in this OA is that
. . yents . .
applicants in OA 290/94 are diploma holders in Engine
b
and they were also engaged in the scale of pay of Rs
1500 initially itself and they were given the sca
Rs.1200-1800 subsequently and on the ©basis of

directions given by this Tribunal in OA 290/94 they

hsual

main
the
ering
.950-
le of
the

were

given the scale of pay -of Rs.1320-2040. The applicants

herein are not diploma holders. They were also not ehgaged

in the higher scale of pay of Rs.950-1500 initially.

They

were engaged in the scale of pay of Rs.750-940 and

subsequently they were engaged in the scale of pay of

Rs.950-1500. Hence they are not entitled for the schle of

.pay of Rs.1320-2040 as given to the applicants [in O©OA

290/94. Hence this 0A is liable to be dismissed.

8. Differentiation due to higher qualificati

on 1is

permissible. The above view has been upheld by the Supreme

Court also. The applicants in OA 290/9@. are diploma

|

holders whereas the applicants herein are not posgessing

the diploma. .It is alsc seen that the applicants are in

the scale of pay of Rs.950-1500 even now as [casual

o

A




Technical Mates whereas the applicants in OA 290/94| were
engaged initially itself in the scale of pay of Rs.950-1500
and they were further engaged in the higher scale of‘pay of
Rs.1200-2040 subsequenfly. Hence the question of comparing
the applicants herein with that of the applicants in OA
290/94 does not arise. Comparison made‘by the applicants
in this OA, in our opinion, is unwarranted and invidious.
Hence "we do not see any reason for grant Qf the| same
benefit as given to the applicants in OA 290/94.

9. In view of what is stated above, we find no
merits in this OA. Hence the OAR is dismissed. No order as

to costs.

- - ' : W———"/’/?/

(B. . A{/BAR% ESHWAR) (R.RANGARAJAN)
MEMBER-(JUDL. ) ~ MEMBER {ADMN. )
. a
M,\\n’r/ . ‘,z-'\ﬁthuk

';;4Vﬂ'

.%%k - DATED: 24th November, 1998 C:).ﬁif

Dictated in the open court.

vsn




DA.34ZQ7
Capy t3:=

1. The Chief Project Manager, Railuay Electrificatisn, vijayauwada,

2, The General Managsr, Central Grganisatlan, Railuay Elattrlficatian
Allahabagd,

+» The aacratary, Railuay Beard, Rail Bhavan, New Dalhi

« DOne copy to Mr, G,V.Subba ﬁ&a, hdvecate, CAT., Hyd.

3

4

5, @ne cepy to Mr. C.U.Malla Roddy, Addl,LGSCL, CAT., Hyd)
6, Oneg capy‘ﬁa D,R.(R), ﬂﬁ?.,-ﬁyﬂ. '

-

7. One duplicate copy,

~ -
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o \ —
%', B.Surendram, S/o Desswria

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL qu
HYDERABAD BENCH @ AT HYDER;ABA@

MA No. b of 19%
- in
0. U209 of 19%
Between: |

1. Sk.Allabaksh, S/o Sk.Mastan,
aged about 36 years,
Tectnical Mate, Railway Electrification - |
Project, S.C.Railvay, Vijayawada.

2 PSurendra, S/o P.Narayana,
aged about 37 years, Technical Mate,
Railway Blectrification Froject,.
 S.C.Railuway, Vijayawada.

aged aboutdo» years, Technical Mate,
Railway Electrification Froject,
3.C Railway, Vijayawada.

lys Syed Rafi, S/o Hafeez, .
~ aged about 38 years, Technical late,
Railway Electrification Project,
S .C.Railway, Vijeyawada.

AND

10 Chief Project Manager,
Railway Electrification,
S.C.Railway, Vijayawada.

2's General Manager,
Central Orgaisation,
Railway Electrification,
A llahabad-c

3% Union of India
represented by
the Secretary,

Railway Beerd,
Rail Bhavay New Delhi,

MISCELLANEOUS APPLICATION FILED UNDRR RULE 4 (5) (a)
OF THE CaT (PROC) RULES, 1985 FCR PIRMISSICN TO FILE
' o A SINGLE QA
The Applicants in OA No. of 19% hubbly
submit that they are working as Tectmical Mates|in
the Electrification Project at Vijayawada under fghe

:r,

1

administrative control of the Chief Project Mmag




¢ &
%

LI

three others.

. ! o ——

Sl o¥ B
“TR THG-CFNTRAL KD INTSTRARAVE
. TRIBUNAL ¢ HYDERABAD BENCH b 2

AT HYDERABAD

i A
MA No. of 199%
in .

QA No.. ' of 199%

Between!

Sk.Allabaksh and ‘
) '« ApPlicants

. AND

Chief’ Projeéct Manager,
Railway Electrification,
Vijayavuada & 2 others,

«.Respondents

MISCELLANEGUS APPLICATION FILFD

UNDER RULE 4 (5) (A) OF CaT (PROC)

RULES, 1985 TQ FIRE A SINGLE QA

L4

" Filed on: 26412496

Filed by:

G.V.Subba Rao, Advocate, |
Plot No.96, Jawahar Rail Colony
Sikh Village, Secunderabad. 6‘“




| s 2 88 ) , :gj
' Railway Electrification, Vijayawada. The applicants made a
represehtation to the second respondent reguesting for gr ant
of the scale+of pay of R5.1320/2040 given to the some of th
teéhnicai mates of Vijayawada Unit on a part with the technical
mates of Bhopal Unit of the same Flectrification Froject.
The applicantts representatlon-was rejected by the Chief
Project Manager, Vigayawada by a common letter addressed
to them. The ¢ause of-the applicants is the same and the

reliefs: claim by the applicants are also the same and as

such the applicants pray that this Hon'ble Tribunal -may
be pleased to grant them permission to file one common OA
as théy_afé‘aggrieved by the same order and also thegxzx%

very reliefsls also the same, which is common to dll.

i

YIRIFICATION

o &Je, (1) Sk “A11abaksh, S/o Sk.Mastan, aged about
36 years, (2) P Surendra, S/o P,Nerayana, aged about 37
years, , 3) T Surendraq, S/o :&k&amﬁik&f ,aged about| &0
'years, and (&) Syed Rafi, S/o Hafeez, aged about 38 years,
211 working asTechnical Mates, Railway Flectrification

Project, S.C.Ralluway, Vijayawada, do hereby verify that

the contents of the sbove affidavit are rue to the best

of our, knowledge and pelief and ve have not supgressed'bny

material facts of the case. l) 63{/L}Ji:>
_ Jid

__ Hyderabad | L) M&Q‘CQ.@C}?
pated: 26.12.% 2)
Lo Pl Y . l; j%%‘

| SIGNATIRESOF THE APPLICANTS
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